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(PER P3.1 

~ (t) ~ I R~ This is an application, ixjtj4lm  
initially filed as a writ petition 
in the High Court, transferred from 
the High Court to this Tribunal. 

This application was fixed for 
hearing today. Nobody has appeared 
for the applicant. Shri A.N. Venu-
gopal, counsel for respondents, pre 
sent. 

The applicant who was working as 
Section Controller in the Southern 
Railways at Mysore filed the W.P. 
His grievance is that persons junior 
to him - respondents 4 and 5 - hav 
been promoted to the higher 
Deputy Chief Controller, 
has been left out. This 
had been the result of r erra+4-posts in the higher grad du— led Caste and Scheduled Tribe (Sc & 
ST) candidates on the basis of 40-. 
Point roster. The applicant conten& 
that such reservation and preferen-
tial promotion contravenes his fun* 
mental rits guaranteed under ArU-
des 14 and 16 ofthe ConStjtutjor, 

Shri Venugopal points out that 
reservation of promotional posts to SC & ST candidates had been held t 
he perfectly valid by the Supreme 
Court, and in this connection, he 
cited AKHIL BHARATIYA SOSHIT KAa. 
CHARI SANGH (RLY,) V, UNION OF In).; (1981 SOc (L&s) page 50). 

After considering the matte 
find that the prayer of the appic 
has to fail, because promotion 01 
juniors were made to comply with 
provi Sions for reservation of pc -
SC & ST candidates. Moreoever, v 
told that the applicant had retjr 
from service on 31.8.1986. 
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In the result, the applic-
dismissed. parties to bear the 

(C H. RAMAKRIsu RAO) (P. SRI J MEMBER (J) 
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